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[8hri Karmarkar)

The correct reply should be as
follows: “The reply was based on the
information furnished by the Delhi
Municipal Corporation who have
subsequently explained that an appli-
cation from an individual person,
named Shri Devi Chand of village
Burari, requesting for supply of
sewage water for irmgation of his
land, was received by the Corpora-
tion mn June, 1958 and is receiving
their attention. The area through
which the channel has to be extended
could not be surveyd so far as it is
still under flood waters. It will be
observed that there 1s apparently no
inaccuracy in the reply previously
given as it i3 a fact that no applica-
tion was received from the farmers
of village Burari (Delhi) for making
arrangements for utilisation of water
for irrigation of their land but the
application was from one individual
W"

BUSINESS ADVISORY COMMITTEE

FORTY-FOURTH REPORT

The Minister of Parliamentary
Affairy (Shri Satya Narain Sinha): I
beg to move the following:

“That this House agrees with
the Forty-fourth Report of the
Business Advisory Committee
presented to the House on the
18th November, 1859

Shri C. K. Bhattacharya (West
Dinajpur): May I repeat the statement
that 1 made to you a little before?
There should be two hours allowed to
each of these motions, that is to say,
two hours for the 1957 report and two
hours for the 1958 report of the
Registrar of Newspapers

Mr. Speaker: I am sure the report
relates to the same matter though for
two different yesrs. Much of the
ground is the same. I have got the
discretion to extend the time by halt
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an hour which 1 shall do in this case
80 that it will be 2} hours and that
will suMice,

Now, the question is:

“That this House agrees with
the Forty-fourth Report of the
Business Advisory Committee
presented to the House om the
19th November, 1959.”

The motion was adopted.

—

KERALA STATE LEGISLATURE
(DELEGATION OF POWERS) BILL®

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
on behalf of Shrnt G B. Pant, I beg
to move for leave to introduce a Bill
to confer on the President the power
of the Legislature of the State of
Kerala to make laws.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to confer on the
President the power of the Legis-
lature of the State of Kerala to
make laws.”

The motion was adopted.

Shri Datar: 8ir, I introduce the
Bix,

12,34 hrs.

ANDHRA PRADESH AND MADRAS
(ALTERATION OF BOUNDARIES)
BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
tollowing motion moved by Sari B. N.
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Datar on the 1sth November, 1950,
namely:

“That the Bill to provide for
the alteration of boundaries of
the Siates of Andhra Pradesh and
Madras and for matters connected
therewith, be taken into con-
sideration.”

[Mr. DxrUTY-SPEAKER 1n the Chair]

Sbri Tysgl (Dehra Dun): Last time
a demand was made on behalf of the
Members that they should be pro-
vided with survey maps to know as
to which villages are to be trans-
ferred. What has happened to that
demand?

Mr. Deputy-Speaker: That question
wag raised yesterday and we have
discussed that in detail. Now, per-
haps, it is no use taking it up again.
Now, Pandit Thakur Das Bhargava
may continue

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
How much time remains, Sir?

Mr. Deputy-Speaker: We had four
hours for the general discussion and
we had taken about 2§ hours. I sup-
pose we have about 14 hours for
general discussion.

Shri N. R. Muniswamy (Vellore):
Many Members want to participate
What about them. (Interruptions.)

Pandit Thakur Das Bhargava
(Hissar): 8ir, I may at the outset say
that somehow yesterday 1 could only
touch upon one point. That point was
not finished. I submitted yesterday
and I beg to repeat it most respect-
tully today that the time allocated is
very short. We are today discussing
the fates of at least three lakhs of
people and I maintain it is not right
to pass this Bill in haste. Therefore,
1 respectfully ask you to give me full
time. I am not interested in this wi
or that way. I am from Punjab.
Madresi and Telugu friends are
same 40 me. I speak from

-3 FF

(Altevation of

Boundaries) Bill
national standpoint. The homes are
disrupted and people are sent from
one State to another and Parliament
should be convinced of the validity of
the report as well as of the fact that
they should be transferred. The
transfer of three lakhs of people is a
serious affair

Mr. Deputy-Speaker: I quite appre-
cate the point of view of Pandit
Bhargava but my Qdifficulty also must
be appreciated. There is the Busi-
ness Advisory Committee and usually
I find Pandit Bhargava present. I
could not speak particularly about
this particular meeting and say
whether he was present or not. Again
when 1t makes a recommendation, it
18 placed before the House for its
approval. When the House has
approved 1t, Members can see whether
the time would be enough or not.
When once we prescribe the limit, we
should attempt to stick to it. Even
then the Presiding Officer has got an
hour with him and he can extend the
time by an hour or so. If, instead
of five hours, we were to ask that it
ought to be 10 or 15 hours, how is that
possible? That would rather be a
reflection on us that we could not
foresee what time would be taken
by the Bill before us. I am prepared
to give him more time but he should
also consider the overall limit.

Pandit Thakur Das Bhargava: It is
a very general question. It happens
every day in the House. The Com-
mittee allots the time and the House
acecpts it but we find it difficuit when
we actually take up the question
here. When we were considering the
Arms Bill, which was one of the most
important measures for India, at the
end of clauses 13 and 14, we found
that the whole thing had to be
guillotined. At the time when the
the House accepts the recommenda-
tions of the Committee, no Member
is fully conversant how the debate
shall proceed and what time will be
required. As soon as that meeting 15
over thingg come here and we pass
them. I am also of the same view
that we should stick to the time as
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far as we can but in some cases when
we find we cannot do so, one hour
morc would not suffice This may be
considered by the Business Adwvisory
Commuttee and more time should be
allotted We should not make haste
lLike this What would these three
lakhs of people say? How do we
proceed in the House? I do not want
the others not to speak Even 1if
there be five more hours, 1t will not
be sufficient

Mr Deputy-Speaker: Other Mem-
bers do want to speak

Pandit Thakur Das Bhargava. 1
also want that they should speak If
1 aam speaking anything irrelevant, I
will be guide@ by the Chair 1 will
not touch those points which are not
mmportant But I will not be doing
justice to me, to my countrymen and
to the Parlhament itself 1f I do not
make those points which are import-
ant in this case and which ought to
be considered by this House

Mr Deputy-Speaker How long has
he taken already?

Pandit Thakur Das Bhargava. The
one point that I touched has not been
fimished and 1f I go wrong somewhere,
I may be restrained and I will not
mind 1t

Mr. Deputy-Speaker: I have no
objection to Pandit Bhargava’s con-
tinuing I have no intention to stop
him 1n the mddle but at least he
ought to place some limit on himself
He has fimished one point 1n one hour
If he has ten points and requires ten
hours, he may continue for ten hours
as he was saying yesterday I am
not obstrucing him now but he should
take into consideration, I hope, the
overall circumstances Now, he may
begin

Pandit Thakur Das Bhargava: Sir,
1 do not want to adopt an attitude
which you do not like I wall stop
m the muddle of a sentence unless
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you order me to proceed further.
The Rules provide that in the matter
of Bills, every Member must be
allowed to speak fully and the Rule
does not say that he should be asked
to stop his speech m the middle or
in the middle of an argument

Mr. Deputy-Speaker: The Rules are
made by the House and the House
itself fixes the fime Instead of going
mto all that, I have requested him
to resume his speech.

Shri Nath Pai (Rajapur) Sir, I
would like to ask a small question
1 am qute sure that Pandit Thakur
Das Bhargava has to make a very
valuable contribution to the debate
Some of us also are very much
interested 1n this I would lhke to
know the time that can be allotted,
because I feel that I want to make a
very valuable contribution—of course,
1t will be for the House as a whole
to decide who makes the valuable
contribution  But with all humihity
and profound regard for the scholar-
ship of Pandity, I would like to know
whether you would tell me, 1f I make
such a plea, that I may go on as long
as I llked Only five hours have
been allotted for thuis Bill I would
hke to know how you are gomng to
distmbute the time

Mr. Deputy-Speaker. Pandit Thakur
Das Bhargava has not asked me ¢to
allow him to go on as long as he likes,
rather he has left it to me to stop
him as soon as, I like

Pandit Thakur Das Bhargava: It 1s
quite right I agree with my hon.
friend’'s suggestion that he will make
a valuable contribution I have never
doubted the i1dea that he will make a
better contribution That 15 not the
point at all My hon. friend has
taken a pomnt which 1s not germane
to the subject (Interruption) Yester-
day also, Sir, several hon Members
mterrupted and did not allow me to
proceed
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Mr. Deputy-Speaker: 1 would
request him to proceed with his
speech; perhaps, the Inferruptions
will die themselves.

Pandit Thakur Das Bhargava: I was
speaking of an example in relation to
villages Nos 129 and 150. These two
villages are shown to be contiguous
in the Madras plan Sir, I made a
submussion to the Chair and I repeat
that today also. I requested the
Chairman kindly to look at these two
maps. 1 want you, Sir, to give your
undivided attention to these two
plans These will prove to you that,
as a matter of fact, the contiguity
which S8hr: Pataskar has taken on the
basis of the Madras plan 1s absolutely
wrong.

Mr. Deputy-Speaker: Even then
there would be difficulty Even if I
feel convinced of the strength of the
case of Pandit Thakur Das Bhargava
I will have no vote to cast in his
favour, it would be the hon Members
of this House who would be required
to vote on hig side and, therefore, he
has to convince them rather than the
Chair

Pandit Thakur Das Bhargava: I am
very sorry to hear 1t from you You
may or may not have a vote, I am
not concerned with that If there 1s
a tie you will also have a vote My
point 1s, so far as the Chair is con-
cerned the Chair may, as a matter
of fact, fecl that Shr Pataskar's
award 1s wrong.

Mr. Deputy-Speaker: What should
the Chair do?

Pandit Thakur Das Bhargava: The
Chair can express its views If the
Chair ig helpless, all hon. Members
are helpless.

Shri Tyagi: I want to know whether
the hon. Home Minister accepts that
it 18 wrong as suggested by Pandit
Thakur Das Bhargava.
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Mr. Deputy-Speaker: Order, order.
There ought not to be more than one
hon Member standing at a time.

Shri Khadilkar (Ahmednagar): Sir,
I rise to a point of order. The hon.
Member just now said that the award
15 wrong It 1s mot an award, 1t is an
agreement between the two parties
concerned; that must be made very
clear

Mr. Deputy-Speaker: Where 1s the
pomnt of order?

Pandit Thakur Das Bhargava: That
1s exactly where my hon. friend is
wrong It 1s an agreement between
two Ministers about the principles,
but so far as the report 1s concerned
1t 1s not an award

Shri Palaniyandy (Perambalur): It
was discussed 1in the legislatures also.

Mr. Deputy-Speaker: Order, order.
Every point that he makes is not to
be opposed here and now. Let him
proceed Let us hear him, and then
the hon Members can rebut him or
support him

Pandit Thakur Das Bhargava: It 1s
the report of a mediator The Gov-
ernment 1s not denying 1t. You can
see the report

Mr. Deputy-Speaker: He should
proceed with his speech now,

Pandit Thakur Das Bhargava: I am
submutting that no arbitrator was
appointed in this case This has come
out from a mediator. 1 do not want
to go into this question; the House
knows better than myself what an
arbitrator’s award is. An arbitrator’s
award is respected in other ways. If
1t were an arbitrator’s award I would
have dealt with it in a different way
Here we have a mediator’s report on
which the whole thing has proceeded.
1 would beg of you, Sir, to look a$
these plans for two minutes.

Mr. Deputy-Speaker: I will look
into the maps later; I now request
him to proceed with his speech.
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governments relied, they are not
shown as contiguous Every person
can see from this eye-sketch plan
that villages 129 and 150 are not
contiguous. There is another village
—willage No 182—which intervenes.

Shri Tyagl: It is so, Sir

Pandit Thakur Das Bhargava: I
hope the hon Minister will kindly
look into the matter. Taking these
two willages ag contiguous so many
villages have been taken away
Village 132 that intervenes is an
Andhra wvillage I hope this pomt is
absolutely clear, and these four or
five villages at least will not be
allowed to go to the other side.

Now I will refer to the last
example I have already referred to
nine or ten examples; not that there
are no other examples, there are 82
such examples but for want of time
I am only taking 11 or 12 I now
come to village No. 201 which has
been given to Madras. Let us take
the question of contiguity m regard
to this number. There are villages
Nos. 198 and 200 which are un-inhabit-
ed, Certainly they are not Madras
villages. There is no population in
these villages and the whole area
bélongs to Andhra—Tiruttani taluk in
Andhra. These un-inhabited villages
are the property of Andhra; certainly
not of Madras.

Shri Tyagt: What is their language?

Pandit Thakur Das Bhargava: If I
tilke the question of language I will
:ﬁbmﬂﬁtmmebenn-
ning.

(Alteration of
Boundaries) Bill
Mr. Doputly-Spoaker: When they

are un-inhabited, whose Ianguage is
there?

Shri Tyagl: Their names must be
in one lsnguage or the other.

Pandit Thabar Das Bhasgava: Waen
ne person is there how can there be
any language?

Shet Tyapl: The names of the
villages will indicate that

Pandiit Thakur Das Bhargava: In
Andhra the names of the villages are
all “Andhrians”.

Shri Tyagi: Are they “Andhrian”
names? ’

Pandit Thakur Das Bhargava: Of
course, there 15 no doubt about it.
These two un-inhabited villages do
not form part of any pocket of Madras.
Villages 201, 195 and 176 are cont-
guous to those willages. Village 176
1s actually shown in the survey plan
as lying east of 201 whereas in the
Madras plan it 1s not shown like that.
Therefore, according to this plan and
also the eye-sketch plan 1t 1s abso-
lutely clear, as clear as day light,
that these are not contiguous ¢to
Madras

Sir, I have pomnted out these eleven
examples, and there 1s one point that
emerges from that. Sir, this plan, a
copy of which I hold in my hand, has
not been furnished The hon. Home
Minister was pleased to say at one
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se¢ 1t and the hon. Minister may
d see. 1

go and find out whether 133
ttur village 1s contiguous or not to
thode forty-seven villages which have
been given as pockets to Madras
There is no doubt about it The
Madras plan, of which 1 shall speak
later, is absolutely wrong and it has
been manufactured by a certain per-
son who has bias and with a view to
show that the Madras contiguity may
be shown there What 1s the result?
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Now, there 1s another village which
consists of 12 houses and has only 90
persons 47 villages go to Madras
from Andhra on account of the wrong
location of the willages 1n a certamn
place But this village of 12 houses
18 only a small village On the other
hand, the entire group of 47 villages
go away to Madras What 1s this?
It 1s 1mpossible to think of it m the
history of the whole of India, and 1n
the history of the world even such an
anomaly, such an absurdity and such
a tyranny has never taken place On
account of a wrong location, 47
villages have been taken away and
the people there have been expelled
from their places, from therr own
State and taken over to another State
The contiguity, as I said, can be seen
by any person sent by this House or
by the Minister.

Besides, who are the persons who
prepared this map? They are per-

do rnot show the contiguity, we
® to décide, for the matter of that
No. 18 is contignous to Andhra
Wwould respectfiilly ask the Home
Migister to verity it. Ke can do it
vy I miay say that Shri

~
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Pataskar never went to the spot I
know Shri Pataskar. He hag been
our colléague. He is a very respect-
dble man and he was our Law Minis-
ter. I do not want to say that Shri
Pataskar was partial to anybody.
Not at al I do not think he was
partial He 1s a man of eminence.
He 13 one of the leaders I do not
want to say anything against him.
But, at the same time, if our leaders
commit a mistake, if the hon. Minister
commits a mustake, we must correct
the mistake

¥

One of the four principles which
were laid down was that the hne
should be contiguous and sometimes
it happens that the lines are not coa-
tiguous An intervening line between
two States cannot be contiguous
unless, of course, as 1n this case, it
crosses the boundaries ‘Therefore,
on that basis alone, the people of these
47 villages cannot be deprived of
therr rights because of a wrong map
and a wrong location My hon. friend
the Minster will not allow the other
map to be brought here This is the
difficulty

I spoke yesterday giving another
example about the location of one
village. Again, 20 villages have been
given to Madras What 1s this? The
village 1 spoke of was in reference to
the 12 houses That 1s, No 134¢—
Gopalapuram

Shri N R. Muniswamy: The name
itself shows that 1t belongs to Madras
It is a Tamilian name

Pandit Thakur Das Bhargava: Why
point out the names 1n that way?
After all, as Shakespeare said, “What
15 In a name™? I am not concerned
with names. I am concerned only
with population. The principle was
that the population should be taken
as a factor, and then 1t should be
decided whether the village should g0
Andhra or Madras. Not the name
name may be there because it
once

it might have been in

1?8‘

Madras

F
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understand that This thing shows
how the gentlemen are rasing ob-
jections If the name 1s there lke
that ought not the population be look-
ed into®” Therefore, I submit, and I
beg of you and of the whole House
very respectfully on my bended
knees and folded hands that the
House should not be a party to the
giving away of these 47 villages to
Madras at least because of this muis-
take If this 18 & mastake, the House
has to rectitfy the mistake

Shri Tyagi: Let that mistake be
investigated

Pandit Thakur Das Bhargava. It 1s
very clear I can prove it now Let
the plan come and 1t will be conclu-
siwvely established by mere inspection
of the plan then I must say a word
about the plan also First of all. let
us look at the plan which has been
placed before the House by the hon
Home Minister This 1s an eye-sketch
plan I have never heard of this plan
before, but 1t has been placed before
us What 1s 1ts worth? It 1s said
that after Shr1 Pataskar made his
report, one Government made a plan
or sketch and the sketch was sent to
the other Government They wanted
to see how wrongly 1t was done
There 1s a note here which says

correct location of the
census villages which have been
wrongly located 1n the census
map 80, 100, 90 etc”

The census map 1s that of the Madras
Government They themselves ay
that there are muistakes, and what are
they? They further say “about 100,
98 and B0 etc, etc” What 18 the
meaning of these “et ceteras” At
{east, if not one, there are 82 exambles
oa the whole

1 have referred to this plan Fortu-
nately for the Minister, he 15 lhkely
to say that his case was very good
He has placed a plan which we never
asked for. The plan we asked for is
the plan of 1957-88 Instead of that
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plan, he has given us thus plan, which
I am having here, and even from this
plan I have shown to you, and 1
maintain that the House will come to
the conclusion, that at least 128 wvil-
lages on the basis of contiguity alone
will go to Andhra and be retained
in Andhra We have to rely on the
plan on which both the concerned
Governments rely Are we to be gud-
ed by the officers, whose names we
do not know, in this regard? As a
humble Member of this House I main-
tain that by a comparison of the plans,
I have come to the conclusion that
the contiguity 1s shown wrongly I
pomnted this out to the hon. Minister
Out of eleven examples of plan there
1s only one case in which the _ hon
Minister did not agree with me, and
that was I think 1n regard to No 257
I gave the reason why he did not
find 1t Rcgaiding 207 he felt that
the contiguity is not made out Theie
15 the wvillage No 207 I submitted
that 1t 15 contiguous to 184 The hon
Minister rightly pointed out that they
are not contained m this plan as con-
tiguous But I am bound by this
plan—I have got a copy of the survey
plan It 15 not my making In that
plan 207 and 204 are shown conti~
guous to each other, they are attached
to each other That 1s not all In a
plan of such a nature, where the
boundaries of the willages are not
shown, how can I be sure about the
contiguity unless the boundaries are
gwven” In this eye sketch plan also
the boundaries are not given There-
fore, he felt some difficulty in tracing
out the boundaries 207 and 204 are
contiguous m the survey plan It is
a question of fact
Yesterday, I gave a story*
T & s wWafax €
In all these things, should we not
see to the question of fact? Is it not
a question of fact? What is the use
of appointing a mediator who does not
go to the villages? In these things
what are we to consider? I am very
sorry that the hon. Minister said
yesterday certain wrong things He
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stated the position wrongly. Of course,
Shri Datar is a man for whom we have
got the highest respect. Though he
fs younger to me in age, so far as
respect goes, he commands our res-
pect as much as his leader Shn
G. B Pant and Shn Jawaharlal
Nehru We respect him very much,
but I am afraid that when I find that
he 1s wrong, I must point out to him
that he i1s wrong He will excuse me
it I refer to what he said. Yesterday
he pointed out that all the things that
I was referring to were not objected
to in the Assembly and the Council
there He said that nobody said these
things and nobody objected, and ask-
eod why this man from Punjab 1s com-
mg forward 1n this matter and
whether I am pleading a case as
in the Supreme Court I am only
submitting one thing I say 1t most
honestly and believe me when I asy
that I am only interested in the fate
of those people, who are our country-
men I have got no other interest

Will the hon Minister kindly look
at the contents of these two debates
in the Andhra Legislatures® I did not
read them before yesterday, and
therefore 1 could not contest the
point of my friend in that regard,
though I knew the facts I have
goven through the evidence and gone
through the debates which took place
the same day in both Legislatures
The Chief Minister said. “We are to
give the recommendations on the 31st
July and we must have the whole
argument today and in a very short
time”. Certainly 1t was a very short
debate, in the Council, on the 28th
July, 1959, and the recommendation
was to be sent on the 30th July. The
hon. Chief Minister made a speech
then. There were about six more
members who gpoke. I would res-
pectfully beg of the hon. Minister to
go through the ches. He will
find that at least” two of them took
strong exception to this report If I
read out to you the speech of the
Chief Minister, you will see that he
was very apologetie. If any hon.
Member is interested, I would request
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him to read these portions. But so
far as the hon. Minister is concerned,
I would most respectfully submit to
him to kindly go through the speeches.
He will see that Mr. Sanjeeva Reddy
himself was apologetic and he saud,
as a matter of fact, that these maps
are incorrect.

Shri Tyagi: Party discipline

Pandit Thakur Das Bhargava: I will
show 1t 1S a case of party disciphine
and there is nothing more. If a whip
15 1ssued to me, either I must resign
from the party or vote for it I have
made very conflicting speeches in this
house many times against the prine:-
ples propounded by Government, but
at the time of voting, I have to vote
for 1t, as otherwise I have to leave
the party. This 1s our complaint every
day m this House In the Assembly,
more Members crniticised this report
of Pataskar than agreed to it Only
2 members agreed and they were one
Mr Mir Kassim Al Khan and Mr
Sanjeeva Reddy He also was apolo-
getic I will read out the names of
those who opposed this Bill in terms
stronger than mine They gave the
very same arguments as I am giving.
Unfortunately, I have no time If you
allow me ten hours ..

Mr. Deputy-Speaker: If the hon
Member wants 10 hours and if the
House agrees for 10 hours, what ob-
Jection can I have? I can put it to
the House

Shri Tyagi: Time will not decide
it. The matter is more complicated
th‘an even the McMahon line, it seems.

Pandit Thakur Das Bhargava: I am
not asking you to put it to the House
I do not want to take up an attitude
which you do not or the House does
not ant to like, If the House restricts,
me, I will st down.

Shri N. R. Moniswamy: There is
no objection to Pandit Thakur Das
Bhargava having more time if the
total time for the Bill is extended by
2 hours,
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Pandit Thakur Das Bhargava: The
gentleman has such a large heart that
he wants to hear me. This must be
the attitude of others who are opposed
to my view. There is no conflict be-
tween us.

Mr. Deputy-Speaker: I will put it
to the House, for extension.

The Minister of Parliamentary
Aftairs (Shri Satya Narayan Sinha):
1 beg to move:

“That the time allotted by the
House on the 21st August, 1959,
(vide Forty-first Report of the
Business Advisory Committee) for
consideration and passing of the
Andhra Pradesh and Madras (Al-
teration of Boundaries) Bill, 1959,
be extended from ﬁve hours to
six hours.”

Pandit Thakur Das Bhargava: Even
the Deputy Speaker can extend the
time by one hour.

Shri Satya Narayan Sinha: Origi-
nally Government allotted 3 hours for
this Bill. Then I agreed to 5 hours.
Now I am agreeing to extension by
one more hour. That means, from
3 hours it is now 6 hours. What more
does the hon. Member want? The
decision about 5 hours was almost
unanimous.

Pandit Thakur Das Bhargava: My
objection is, this is not like the Andhra
Council, where there were only 16
pages of proceedings on this important
Bill. This House is a responsible one.
Article 3 of the Constitution enjoins
on us to take full responsibility.
(Interruption).

Mr. Deputy-Speaker: There is a pro-
test that the Andhra Assembly is also
a responsible one.

_ Pandit Thakur Das Bhargava: But
there are only 16 pages for the whole
of this proceeding.
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I beg to move:

That in the motion moved by
Shri Satya Narayan Sinha,—

for “six  hours” substitute

“twenty hours.”

Shri D. C. Sharma (Gurdaspur): In
view of what my hon. friend, Pandit
Thakur Das Bhargava, has said, I
submit 6 hours are very inadequate.
So, I request you to increase the time
to 10 hours. I beg to move:

That in the motion moved by
Shri Satya Narayan Sinha,—

for _“six hours” substitute
“ten hours”.
Shri N. R. Muniswamy: I beg to

move:

That in the motion moved by Shri
Satya Narayan Sinha,—

for ‘“six hours” substitute
“seven hours”.
Mr. Deputy-Speaker: I will put

Pandit Thakur Das Bhargava’s amend-
ment first. The question is:

That in the motion moved by
Shri Satya Narayan Sinha,—

for “six  hours” substitute

“twenty hours”.

The motion was negatived.

Mr. Deputy-Speaker: I will now put
Shri D. C. Sharma’s amendment. The
question is:

That in the motion moved by
Shri Satya Narayan Sinha,—

for “gix  hours” substitute

“ten hours.”

The motion was negatived.

Mr. Deputy-Speaker: I will not put
Shri N. R. Muniswamy’s amendment
for increasing the time to 7 hours.

Shri Nagi Reddy (Anantapur): I
think it would be better to adJust our-
selves to 7 hours.
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Shyl Batya Narayan Sinha: All right.

Skirt Qeray: We agree provided all
the extended time does not go to
Pandit Bhargava.

Mr. Doputy-Speaker: The question
is;

That in the motion moved by
Shri Satya Narayan Sinha,—

for “smx hours” substitute
“geven hours”.

The motion was adopted.

Mr. Deputy-Speaker: I will now ?ut
Shri Satya Narayan Sinha's motion
as amended. The question is:

“That the time allotted by the
House on the 2ist August,
1859, (vide Forty-first Report
of the Business Adwvisory
Committee) for consideration
and passing of the Andhra
Pradesh and Madras (Altera-
tion of Boundaries) Bill, 1959,
be extended from five hours
to seven hours”.

The motion was adopted.

Mr. Deputy-Speaker: We may place
some time-limit on the speeches also
May I know how many Members
want to speak? There are at least 12
Members and some may be absent,

Shri N. R, Muniswamy: Madras and
Andhra Members may be given pre-
ference

Bhri Nath Pai (Rajapur): This is
Parliament, not the Andhra Assembly.

Mr. Deputy-Spesker: If we stick to
the decision that one hour will be
given to the clause-by-clause con-
sideration, we have spent 3 hours so
far.

Syt Nagt Roddy: Yesterdey some
time wag talien on technical matters,

included in the general discussion.
Jut of 7 Kours, € hours are for general
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discussion, out of which we have spent
§ howrs. Se, 3 hours remsin for geve-
ral discusson. I will request Pandit
Thakur Dag Bhargava to be xs Drief
as he pomibly csm,

Pxodit Thakuf Das Bhargava: I was
speaking about the vote of the Andhre
Assembly Members, because it has
been contended by the other side that
since the Legislature has approved of
it.thereunoqwtiono!myoﬂur
person taking any objection. As I sub-
mitted yesterday, they can only ex-
press their views and the views of the
Chief Minister have got no more
weight or value; the vote of the Mem-
bers of this House has much more
value than any other person’s view.
The Andhra members can only express
their views.

As 1 said, two members of the
Council were opposed to 1t and even
some amendments were moved They
wanted some other boundary disputes
to be appended and sent for mediation
I was speaking of the Assembly
In the Asscmbly only ten persoms
spoke. In the Council only six per-
sons spoke, of which two Were against.

8hri Nagi Reddy: People are repre-
sented both in the Assembly and in
the Council,

Pandit Thakur Das Bhargava: I do
not want to be told anything. You
will have your say. You are taking
my time, which 15 already restricted.
For God's sake, allow me to
Proceed in my own way In
the Assembly, ten members took
part m the debate, and out of ten
8 members objected to the report and
criticised very bitterly in the sgme
Way as we are doing it here, Perhaps,
I am not as bitter as they were, be-
cause they were the interested people
in that 8 members protested against
the report and smid that the Chief
Minister has no business to agree to
these principles without consulting
them, without the consent of the Legis-
Iature. He had no right to do that.
About the map, it was said that Shri

an officer appohited
f4r this purposs, did many wonderfinl
things. oty bitter things were sefit
on this matter In fact, the bitterness
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Was 30 great that about Tiruttanm the
bon Chief Mimster had to say that it
18 a very sad thing that the bitter-
ness 15 there 8 persons spoke against
the report One member 1n favour
was Mr Ahmad Al: Khan, who &d
not deal with it in detaill but only
touched the general points Then Shn
Sanjiva Redds saxd I am accepting
the report, as I have accepted Shri
Pataskar as a mediator, and he 15 a
gentleman Who denies that? Then
he says that on that ground they have
to approve the report But did any-
body challenge a division? We also
sometimes do not have a division, and
the House approves a report in that
way without any vote or division
Then, as somebody suggested, i the
Andhra Assembly 1t was a party
question So, all party members had
to vote in favour of 1it, and that is
how this was passed I will not take
any more time, but may I respectfully
beg of the hon Minister to go through
reports and the Asseinbly debates and
find out for himself 1f any of ‘he
points were advanced or not and
whether the cnticism was bitter or
not If he 1s satisfled that there was
no bitter criticism, I have nothing to
say on that

I was submitting for your conside-
ration the plans Let us, first of all,
consider the Madras plan, which 15 the
most important one The other plans
were not called by Shm Pataskar He
considered thig plan and this plan 1s
the pivot of the whole thing The
question 13 who prepared this plan?
This plan 1s said to have been pre-
pared by Shn1 Arputhanathan The
name, certainly, 1s an abnormal
one,—and he 13 a Madras civihan—
and if translated, it means the doer of
wonderful things He is gy AT

Mr. Deputy-Speaker: Pandit)s asked
a little while ago what 1s there n

a name?
Pandit Thakur Das Bhargava: There

is nothing in the name When the
name and the work of that man are
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consistent, there 13 something to com-
ment His name 1s Arputhanathan
Arputha n Madres means ‘wonder’
He did a wonderful thing He 18

T  AFENT What has he done?
When there was a census in 1951, the
census figures were absolutely wrong,
as I will have occasion to show It 1s
wrong, and I will prove 1t 13 wrong
You know what happened in Punjab
I know what happened A man from
our district went to a Mushm willage
and put 400 slips in the census list and
that way the Muslm population was
inflated and he was informed of this
act This was so everywhere So
much so, that the SRC stated in one
paragraph of their report that the
census figures will be found to be
inflated, and that 1s perfectly true

Shri Narasumhan That 13 so for
both sides

Pandit Thakur Das Bhargava: He
has no nght to interrupt me He
should hear when I speak

Shri Narasimhan 1 was only say-
ing

Mr Deputy-Speaker I request hun
to resume his seat

Pandit Thakur Das Bhargava Yes
tezday also, I found him sitting with
the hon Minister and msiructing him
I have no objection to that At the
same time, I wanted to contradict him
when he was not right 1, therefore,
beg of him to kindly hsten and if I
do not give full facts then he can
raise objection

My hon friend said that some man
was appointed from Andhra also
Kindly go through the reports and
vyou will find how those persons from
Andhra acted, and it was commented
in the Legislative debates that action
should be taken aganst the Andhra
people and they should be imprisoned
It was said in the debates of the As-
sembly As a matter of fuct, after resd-
ing the debates, I have become wiser
and I know what the Madras people
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id in Andhra I am not an enemy of
Andhra or Madras, both are my
friends, and relations

1 was submutting that Shr1 Arputha-
nathan was appointed by the Madras
Government

Shri N, R. Muniswamy: Both the
Governments prevailed over the
Central Government to appoint

Pandit Thakur Das Bhargava: The
map was prepared by him He was
asked by the Central Government, at
the instance of the Madras Govern-
ment, that the census slips should be
taken possession of and that the
Tamil-spgaking dnd Telugu-speaking
villages should be separately shown
That was his function Afterwards,
the Madras Government

Shri N. R. Muniswamy. Has 1t been
accepted by the Andhra Government
as part of the award?

Pandit Thakur Das Bhargava. I will
read out that to my hon friend He
was asked to prepare the plan How
did he prepare 1t? He went to the
Collector’s office and took possession
of sips How did he prepare 1t? The
necessary information was not there
1n the slips Many of the shps do not
contain informat on about the langu-
age, the boundaries of the contours
If there 15 mention of language in one
ship, all the shps are taken to refer
to the same language Or, they will
take into account the names The
names of the villagers were there
From the names, caste and other parti-
culars he presumed certain things, and
with that information he prepared
this Theré¢ 1s another difficulty When
the shps were taken possession of mn
many cases the slips did not contain
mention of the mother tongue As it
15 a decisive matter, from the slips he
had to find out thewr mother tongue
In some slhips that information was
wanting In some cases they were
effaced and they were not found
What happened” He says m s
report that from the name he came to
the conclusion what was his mother
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tongue, from the community he came
to the conclusion what was the
mother tongue So, these were the
things which were employed by him
to frame this census report Then he
53YS

“In some cases the enumerators
had omitted to mark against the
appropriate question the symbol
relating to the mother-tongue
language of the 1ndividual
represented by the shp In some
cases, the symbol marked was
either unintelligible or meaning-
less For example, the language
symbol marked by some enumera-
tors 1n the case of children was
9 According to the instructions
1ssued for the original census sort-
ing, the language of the individual
in whose case there 15 no entry
in the slip should be taken as the
language of the district, unless the
entries rclating to other members
of the same houshold provided a
different indication specifically ”

So, this 1nd cation was not conclusive
It 1s very wrong On the basis of that,
the mother tongue of the children was
shown as 0' Then he says

“In the course of the speedy
sorting done in 1951 the sorters
naturally found Lttle time to
look up the slips relating to other
members of the household or lost
sight of the omission at the mital
checking stage and sorted such
slips under the language of the
district At the present sorting,
I instructed the sorters and
Compile-checkers to fix the exact
mother tongue in such cases by
tracing a slip relating to othei
members of the same household
and whenever this could not be
done the slips were exammned by
me or by my two Deputy Superin-
tendents and we fixed the langu-
age with reference to other inter-
nal evidence such as the name of
the individuai, and the community
to which he belonged Only those
cases where the language of the
mdividual could not be fixed as
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above were put under ‘other
languages’”

Now, as regards other th ngs he says

“The percentage figures for
Kannada language in Kangundi
sub-taluk have been exhibited in
the map only In respect of those
villages where Kannada 1s found
to be the predommant mother-
tongue. Boundaries have also
been roughly indicated wherever
possible and necessary In the
case of surveyed areas "

13 hrs

May I submit at ths stage that so
far as T.ruttam Taluk 1s concerned,
it 1s divided into two areas One area
ig saxd to have been surveyed in 1983
and other area, which 1s not surveyed,
eontains many villages which have
now been made over from Andhra to
Madras So, this 1s a case of partial
survey of the Tiruttan: Taluk and he
13 speaking of that area He says

“Boundaries have also been
roughly indwcated ”

Now, 1n a boundary dispute rough
mndicat on or flexible indication is out
of the question It 1s the worst kind
of an offence agamnst those men that
there should be roughness and not
exactitude He says

“Boundaries have also been
roughly indicated wherever possi-
ble and necessary In the case of
surveyed areas, unit boundaries
have been indicated in full But
in the case of unsurveyed blocks
and areas, boundaries of units
have been indicated only in cases
where one or more of the adyacent
units have a predominance in a
different mother-tongue language
Boundar.es shown are not to
acale

In the map scales are not there

“Boundaries shown are not to
scyle and are only approximate

¢ o
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They serve to indicate the location
and not the area or contour. Afl
the unity in which a language
other than the principal language
of the State predom nates, te.,
where the number of persons
speaking that language exceeds
50 per cent have been coloured.”

This 18 the way in which this map
has been prepared, according to the
person, Shr1 Arputhanathan, hxmself
He has said that. I am readung from
his note It means, if you will kindly
have a look at this plan, it would
appear that this plan 1s not a proper
plan for the fixation of boundanes It
cannot be a proper plan even by
taking this plan because here the
boundaries of many wvillages aré not
given How can cont guity be fixed
unless the boundary 1s there? How
can you say that they are contiguous?
In a petition, No 35, which had been
presented to this House and which
had been circulated through the kind-
ness of the Petition Committee, 82
wrong locations have been po nted
out They can be verified That s
not all I have got a paper m my
hand which will show that as a
matter of fact in regard to many
villages the dimensions shown in this
Census Handbook 18 quite different
from the dumensions given i1n this
book prepared by Shri Arputhanathan

For instance, the extent of village
No 150 1s shown as 091 square miles
whereas the three Telugu villages,
Nos 94, 76 and 93 are shown as
measuring 4 70 sq mules Yet, from
the plan itself, if you compare that,
1t wil] appear that these three villages
containng 4 70 sq miles are shown
having less dimension than the one
wvillage, No 150, which 1s only 0 81 sq
miles That means that this pilan =
entirely undependable so far as con-
tiguity is concerned

This 18 not the only one instance
1 will refer to the hon Min:ster—I will
not take hig time-—some viliages
which he can verity for himeelf



opposed to 94, 76, 93. I may give 69

and 82 as opposed to 183 and 184 I

may give 168 and 217 as opposed to

. I may give 139 and

opposed to 108; 210 ay opposed

to 214; 100 as opposed to 96 and 80;

91 and 111 as opposed to 112 and many

others. I need not go further. As

s matter of fact the number is
legion. It is innumerable,

Therefore this plan which is said
to be dependable according to Shri
Pataskar is a plan which ought not
to have been touched even with a
pair of tongs. When the boundary is
not there, when the acreage is not
shown and when the contours are not
shown then what have they shown
and what have they prepared?

Now, in regard to the wvillages the
agreement was that thig thing shall
be done village-wise. What is a
village? The question arises as to in
what sense the Andhra Government
understands it and in what sense the
other Government understands it. It
so happens that many of these villages
have got hamlets, even to the extent
of three or four hamlets. As a matter
of fact the village should have been
a revenue village. But the revenue
village has not been considered and
the census village has been consider-
od.

Even taking the census village Shri
Arputhanathan did a very wrong
thing. He splitted certain villages,
took the hamlets into consideration
and gave them census numbers,
whereas in the case of Andhrians he
did not split those villages into
hamlets. Therefore a wrong has been
done. I would respectfully submit for
the consideration of the hon. Minister
two names of such villages where the
Andhra villages have not been divided
into hamlets, whereas in the case of
Madras they have been so divided, s0
that he might just note and see if I
am correct. One is No. 60, Pomin-
gradu, where the hamlets were not
splitted. Then No. 68, Kodivasla where
the hamlets were not splitted. Then
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No. 89, Negidala. Simlarly, Paliput,
No. 7.

Shrli D, C, Sharma; Paniput is in
Punjab.

Pandit Thakur Das Bhargava: Not
Paniput, but Paliput. The hon. Pro-
fessor should listen. Then No. 485,
Nelattur; No. 46, Shivada; No. 82,
Keechalam. These are the villages in
which the hamlets have not been
splitted. They all belong to Andhra.

Now look at the other side. Village
Nos. 260, 114, 118 and 117, all these
have been splitted into hamlets. On
that basis contiguity has been found.
So, this is an unfair way of doing this.
As a matter of fact this hamlet affair
should have been uniformly treated
in both the places. So this is not
right.

Now let me come to another point.
1 submit that according to law this
plan is one which ought not to have
been allowed to be brought into
existence. Section 15 of Act XXXVII
of 1948 and section 13 of Act XXIV
of 1938 say like this:

“No persons shall have a right
to inspect any book, register or
record made by a Census Officer
in the discharge of his duty as
such, or any schedule delivered
under section 10 and notwith-
standing anything to the contrary
in the Indian Evidence Act, 1872.
(I of 1872), no entry in any such
book, register, record or schedule
shall be admissible as evidence in
any civil proceeding whatsoever
or in any criminal proceeding
other than a prosecution' under
this Act or any other law for any
act or omission which constitutes
an offence under this Act.”

So, according to the provisions of the
law these census slips are not to be
taken in evidence. They are for a
certain purpose and we know with
what care they are formed. Therefore
the law insists that it will not be
utilised for any purpose whatsoever
and yet the Madras Government have
chosen to get a map prepared on the
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bams of that' The question was very
easy Apart froin my objection to the
acceptance of these four principles,
to which I am coming later on, my
humble submussion 1s that as a matter
of fact this was very easy to find as
to what were the villages mm which
the majority was Madras and what
were the wvillages in which the
majority was Andhra Even 1n
Kerala, I think one or two months
have been taken to frame a fresh
electoral Iist The whole of Kerala,
as a matter of fact, has been taken
census of Similarly, in this small
area there would have been no d fii-
culty and census could have been
taken

But apart from the point of census,
to which I am coming now, at least
this contiguity 1s a question of fact
which can be seen wth eyes with
reference to the revenue records of
those places But then

a< & sy Afafec arf

This Shra Arputhanathan hag shown
the cont guity absolutely wrongly He
has shown all these places bilonging
to Madras They do not belong to
Madras They belong to Andhra This
1s 1n Andhra Province This :n Andhra
Taluk This could be seen very easily
What I am submitting 1s a very simple
affarr and I would feel most dis-
appomnted if the Government does not
accede to my request, namely, that at
least now an iInspection 1s made of
the two places, Nos 134 and 135 of
Puttur taluk and of the other con-
tiguities It should have been made
by Shri Pataskar, by Shr1 Arputhana-
than He sat in a room, 1n the Collec-
tor's room and out of these census
shps he framed something He never
h mself went to the spot, nor did Shn
Pataskar My complaint against Shrn
Pataskar 1s that as a mediator he
ought to have gone to the spot This
objection was raised by those people
interested as will appear from the
award. The people put many written
apd printed objectrong before hum,
some of which I have also got here
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with me, that these contours were
wrong and that he could see that for
himself, but this was not done which
even a simple wviliager would have
done had he been appointed a
mediator This 1s the difference
betwen the mediator and the person
who has got his head over his
shoulders and a conscience in his
heart

What did he say” He said There
1s one plan prepared by the Madras
Government the Andhra Government
has not got a plan How are we
concerned with that? The people of
Tiruttan: whose fate has been decided
gave maps to him, they placed objec-
tions before him In one of the rulings
of the Punjab High Court I Nfnd it
sad that an officer or an magistrate
should not sit looking on when the
cocks were fighting he should use his
intelligence One map was prepared
by the Madra., Government and that
wds the map prepared in this manner
All these defects were pomnted out
and the people protested against 1t
He could have got a new map prepar-
ed, this was not difficult because
according to my friend even 1n 1953-54
these survey maps were under pre-
paration Only half of it had been
prepared in 1935 and the other half
has not been surveyed up to this
time In the absence of a survey map,
as 1 have said twice or thrice, 1t 1s
impossible to fix the boundaries, it 18
impossible to find out the contiguty
between the villages and to find out
which people are in a majority or in
4 mnority

What has happened” You can
visual se for yourself how the Andhra
people 1n these 318 wvillages will have
to live? They will be transferred to
Madras State If I am lving mn a
village 1In which the Telugu speaking
people are In a majority, it must be
their village But by the wrong loca-
tion of even a smal] village with 12
houses and 90 souls, another village of
3,000 persons with a Telugu majority
has been given away to Madras This
15 the negation of all justice
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Now I will place befere you the
of census which will speak for
themselves. This Tiruttani area which
k the subject of the dispute here 1s a
t area in Andhra, one of
the most important. There is a temple
there which 13 one of the most ancient
temples and Andhras worship there.

Shri Ganapathy (Tiruchendur)
Madras people are worshipping even
in Tirupati.

Pandit Thakur Das Bhargava: But
it 1s a Telugu temple, my friend will
concede

Ths 13 the bane of India that we
are hero worshippers and people of our
own States are treated with very great
respect and affect on So far as others
are concerned, I treat Shr1 Raja-
gopalachari and Dr Radhakrishnan,
for instance, with great respect I
almost worship them i my imagma-
tion as the leaders of our nation But
if Dr Radhakr shnan 1s treated as
belonging to Madras and not to
Andhra, how w.ll the people of
Andhra feel” If Shri1 Rajagopalachar:
1s trcated as belonging to Andhra and
not to Madras, how will the people of
Madras feel? What they fcel about
Dr Radhakrishnan they fcel about
their land The question 1s very com-
plicated Even the syllabu, of
students 1s changed even the land
tenures are changed even the income
tax changes, cven the per capta
income changes cverything changes, f
you change a man from Andhra to
Madras So it 1= a very serious
matter Now, the Andhra people have
to pay so much money as compensa
tion to those whose lands have been
taken away There are many other
questions

When I read the reports of these
proceedings yesterday I came to know
what the difficulty was I read the
S.R.C report, and I will also read out
some portions from it here It 1s a
most serious matter These people
living there are very much attached
to their land as generally all people
are attached There is nothing wrong
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about that When you are changing
it, it really grieves me that 1t 18 bemng
hustled in this way and not treated

properly

I may give you some figures I shall
give you the 1851 census figures to
which objection was taken by the
Telugu people The populaton of
T.ruttani Taluk, most of which is
being transferred to Madras, was
2,32,941 out of which the Tamilans
were 1,21,859 and the Telugus 1,02,585
—i e, the Tamilians were 52 4 per
cent and the Telugus 435 per cent.
These are the figures of 1951 to which
the Telugus object, and I will give
reasons for that In makng ths
wonderful map, Shri Arputhanathan
i 1955 took the very same mater al of
1951 census, but what figures did he
give? Tamilians instead of bemng
1,21 859 were shown as 1,40,961 by hum
mn 1955 from the very same material
of 1851, so that they increased by
19,000 Wonderful

Shri Tyagi: They are so prolific

Pandit Thakur Das Bhargava: No
question of beng prolific Another
census was not taken, but the same
matcrial was used The Telugus were
1,02,585 They were reduced to 87,454
that 1y they became 15,000 less, on a
mere recounting by an officer, so that
the ratio of Tamilians rosc to 60 per
cent from 52 5 and for the Andhras 1t
fell to 37 per cent from 43 5 When
the population 1s treated 1 ke this and
a difference of 34,000 1s made, the
Tamilians can be very easly shown
as being 1n a majority Even if a
twin was born, i1t would affect the
merits of the case because 1f the
populat on of Tam:lians 1s 50 1 per
cent 1t wll go to Madras, and 1if the
Telugus are 49 9 per cent, 1t will not
remain 1n Andhra When that 1s the
position when the difference 13 sO
little if you make the difference 34,000
in the preparation of the census
figures, how can just ce be done m this
case” The proper thing to do was to
take a census agamn May I ask the
hon Mmmster why they should have
taken the 1951 census In 1860 you
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are going to have a new census. Why
not abide by this census so that there
may be perfect satisfaction at least
according to the principles to which
the Chief Min ster of Andhra agreed,
those principles which are absolutely
wrong, which are not universally
applicable to the whole of India and
were condemned by the SRC report
and other people Even according to
those princ ples, the people there
should feel that they have been done
justice, but you are not having that

If you look at the census figures of
1951 you will yourself be conv nced
that as a matter of fact it was quite
wrong In 1831 in Tiruttan: town
there were 58 per cent of Telugus and
41 per cent of Tamils Between 1951
and 1855 a great difference has been
made If you kindly see Petition No
13 al] the figures are g ven there In
1031 the total population was 1,98,455
There were 98,227 Tamuhans and
97,243 Telugus So, the Tamihans
were 51 per cent, and the Telugus
were 48 per cent, and the others were
one per cent In 1951, all this chang-
ed, and changed for the worse, which
means that 1n 1951, the agitation had
begun to grow, and all the enumera-
tors in Tiruttan1 were Tamilhans It
1s an admitted fact that they were all
Tamihans, and, therefore, the Telugus
complained that the population had
been imnflated Even here, the infla-
tion 1n just one village 1s not very
material, but 1f in ten villages, you
inflate the population and increase
the Tamil population which 1s near 50
per cent by even one man, the balance
is upset, and those villages go away
This 1s the absurdity in this case

Dr. M S8 Aney (Nagpur)* What
happened 1n the census of 19417

Pandit Thakur Das Bhargava:
Those figures are not available I
would have liked to give the 1941
figures also, but they are not avail-
able

As regards the villages, 1f I read
out to you how the populations have
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been changed, you will be simply sur-
prised. I would refer the hon Minis-
ter to the speech of Shr1 Gopala
Reddy, ML A 1n the Legislature He
has given certain instances of this
kind of bungling so far ag the census
18 concerned He has given the names
of certain villages to show how those
persons who belonged to the Telugu
areas were treated differently

I have got here a statement con-
taining the population according to
the 1831 and 1851 census, in regard
to twelve villages, and they will show
that between 1931 and 1851, such a
great and glaring discrepancy was
made 1n regard to the populations
that 1t just takes one’s heart away
How was 1t that these Tamihans were
more procreative, while those Telugus
perhaps began to practice birth con-
trol? These Telugus have not increas-
ed mm population, they have decreas-
ed on the contrary Whereas others
have incicised, these pcople have
decreased They have decreased by
6 per cent while others had increased
by 10 5 per cent or so

For imnstance, in Ramapuram, In
1931, the figure was 815, while 1n
1951, 1t was 1197, as far as the popu-
lation was concerned The number
of Tamihans which was 424 in 1831
rose to 812 in 1951 whereas the num=-
ber of Telugus which was 391 in 1931
came down to 380 in 1951 During
the same period, the one lost by 11
persons, while the other gamned by
about four hundred persons This 18
the story of many other villages also,
of which only twelve examples have
been given m this report I do not
want to read the whole of it, because
I do not want to waste the time of
the House, but 1t would appear from
a perusal of these figures that there
1s no question that these figures were
inflated, and these figures are not
right

Mr. Deputy-Speaker: Is the hon.
Member Iikely to conclude within the
next ten minutes?
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Pandit Thakur Das Bhargava: 1
have already submitted that I shall
conclude at any time you may order
me to conclude I want to have my
full say, and I am deswrous of having
my full time, because I have devoted
many days to the study of this case
as a disinterested person, but if you
want to curta:l the time, and if the
House so agrees, and 1f the exigencies
force you to do so, I am not going to
blame you; I am going to blame my-
self only, and I am going to blame
the Parliament which has not pro-
vided sufficient time for this, to which
I am also a party But I cannot help
If you would allow me, I shall at
least mention the pomnts without ex-
patiating on them

Mr Deputy-Speaker: Will the hon
Member conclude in another fifteen
minutes?

Pandit Thakur Das Bhargava: That
will not be enough, but as I have
submitted already, 1 am 1in your
hands Whatever you order, I shall
abide by

Mr Deputy-Speaker: The hon.
Member may try to conclude within
the next fifteen minutes

Pandit Thakur Das Bhargava: You
may kindly ring the bell, and I shall
sit down, because I shall not be able
to see whether 1t 15 fifteen minutes
or ten minutes which are over

Now, the question arises as to the
principles on which this question
should have been decided and should
be decided in the whole of India
The States Reorganisation Commis-
sion devoted a good length of time to
this matter, and the history of the
Andhra question also had given us
some inclination as to how this ques-
tion should be decided In para-
graphs 281 and 288 of their wreport,
the States Reorganisation Commis-
sion have stated that a district as
such should be separated, if neces-
sary, or at the most only taluks could
be separated, but not villages They
have also stated “that 70 per cent
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population should be basis on which
an area could be called unilingual,
otherwise, 1t should be considered as
bilingual These are the two main
considerations which they have stat-
ed So far as the question of village
as a unmit was concerned, they have
stated unequivocally and m very
strong words that division on the
basis of a village would mean ‘b=
denationalising of the whole of India
and would not be proper

Agam, I would refer you to paras
154 to 157, 162 to 166 of their report I
shall not read all those paragraphs, but
I may just point out that i1t was stated
in those paragraphg that it would be
a very great hardship on the willage
people and 1t would be an act of de~
nationahising the people, if wvillage
were to be regarded as the principal
unit for division

Shri N. R, Muniswamy: They have
stated thig also m para 298 of their
report

Pandit Thakur Das Bhargava: 1
have alrtady referred to those para-
graphs In paragraph 298 also, they
have stated that 70 per cent should
be taken as the basis The Dar Com-
miassion had stated that in thewr report,
and the States Reorganisation Com-
mission have confirmed 1t

Shri Nath Paic It was one of the
stupidest things that the Commuission
had said

Pandit Thakur Das Bhargava: All
right, it may be a stupid thing,
according to my hon friend, but I do
not want to argue this point with my
hon friend now But I am stating
the opinions of our leaders on the
basis of whose report some things
were decided It 1s open to my hon.
friend to consider them stupid or nnt.
But I should think that ordmarily,
these considerations which they
thought should have weighed wcre
proper And 1t 1s not they alone have
stated this. There are many other
persons who have said like this Our
Prime Minister also had stated that so
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far as the linguistic question was
concerned, language should not be
the sole criterion, and the States Re-
organisation Commission have devot-
ed many parigraphs of their report
fo prove this The Dar Commission
had stated that there was no basis for
linguistic States, they sqd that it
would create disunity; and we have
seen what kind of situation it has
created It has created, and my hon.
friend will admit that, Bombay,
Gujarat and all this kind of trouble
for Government and for the people
at large. I am at one with the Darx
Commission and I should think that
thert should be no division m the
country But that is quite a separate
issue, and I am not going to dilate
on that just now. So my hon friend
will excuse me 1if I do not reply to
him just now; we shall have another
occasion, for this, perhaps when the
Bombay issue comes up.

Shri N. R. Muniswamy: Such inter-
ruptions are spicy and make the de-
bate more lively

Pandit Thakur Dag Bhargava: So
far as this question 1s concerned I
would refer you to just one para
graph which 1s of very great import-
ance, and I shall be failing 1n my duty
if I do not bring 1t to your notice,
and read a foew lines from it At page
29 of thewr report, in paragiaph 106
of their report, the States Reorgani-
sation Commuission have stated.

“A prelimmary but essential
consideration to bear in mind,
theretore, 1s that no change should
be made unless 1t 1s a distinet
improvement in the existing posi-
tion and unless the advantages
which result from 1t, in terms of
the promotion of the welfare of
the people of each constituent
unit, as well as the nation as a
whole—the ob)ectives set before

the Commussion by the Govern- -

ment of India—are such as to
compensate for the heavy burden
on the administrative and finan-
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cial resources of the country
which reorganisation of the exist-
ing units must entail. The re-
organisation of States has to be
regarded as a means to an end
and not an end in itself; that
being the case, it is quite legiti~
mate to consider whether there is
on the whole a balance of advant-
age in any change.”.

Yesterday, a remark fell from my
lips to the effect that the Chief Mi-
nister of Andhra Pradesh was under
duress, to which my hon, friend
rightly took objection. I told him
then and there that as a matter of
fact, duress was not of a physical
kind Shri1 Sanjiva Reddi himgelf had
said 1n these two arguments—n fact,
these were the very terms—that he
expected that the boundary question
would be settled by mutual consul-
tation, by mutual give-and-take. But
this was not done They had a con-
ference, and he admitted the fact
that the Tamilians did not act up to
that, they did not agrec He said
that he was under the impression
that the result of this would be ex-
change of population He said that
on this basis, he would agree to the
original thing, 1t was under the im-
pression that there would be no ex-
change and the population would re-
mam as 1t was that he agrced I
submitted yesterday, that so far as
that was concerned, 1t wag certamniy
wrong for him even to have agreed.

May I humbly refcr you in this
connection to articles 163 and 167 of
our Constitution, which lay down the
extent to which the executive power
of the State officials or State Minis-
ters extends? According to the provi-
sions of the Constitution, articles 163
and 167, thewr power only extends to
the subjects mentiqgned m the State
List and the Concurrent List. The
State Government has got no autho-
rity to agree to exchange villages or
alter boundaries. It is only the Gov-
ernment of India which under article
248 of the ConstRution, is competent
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to do so. Therefore, the executive
power of the State Chief Ministers
did not extend to do this sort of
thing As I submitted yesterday,
they had no authority to barter away
even a single inch, even 1if there was
agreement among them

So far as contiguity of the alleged
type 18 concerned, 1t was a wrong
thing that was followed If that was
agreed to, such results will follow as
will astound the people who are hv-
g there They will certamnly be
very much discontented The villages
round about that place are all Telugu-
majority villages They have also
been given to Madras

This 1s not all I will submit for
your consideration two other princi-
ples the prinuple of the language
of 70 per cent of the population as
well as that of taluka or firka There
are other principles also which have
been stated 1in page 29 The SRC
had occasion to look into the compo-
sition of the Madras State itself The
Madras State was sought to be re-
organised They considered several
parts of Indla and came to the con-
clusion that on the basis of the langu-
age of the majonty of the people
spoken there, there should be no
change They said this i1n respect of
two places at least—Deviculam and
Peermedu, where the figures were
58 and 54 All the same, they were
not allowed to be taken away May I
humbly ask one question of the hon
Minister which he will kindly reply?
What would happen to article 14 of
the Constitution® Is he gomg to
apply different criteria® Is he gomng
to follow diffcrent procedures i1n
different places? It 1s the Government
of India which has to decide It 1s
Parliament which hasg to decide If
some States agree among themselves
to have a different rule, are they
gomng to allow a different rule?

Therefore, my submission 1s that
article 14 of the Constitution 1s con-
travened We should not adopt a
Procedure which 1s contrary to it If
8hri Pataskar had his own discretion

KARTIKA 20, 1681 (SAKA) ond Madras  gs2

(Alteration of

Boundaries) Bill
i the matter, he would never have
done this I am perfectly sure of
that If Shr1 Datar had to arbitrate,
I am perfectly sure he would have
kept only those principles in wview
which he wants to be apphed to the
whole of India

As I submutted yesterday, the
Chief Minister of Andhra Pradesh
stated several times ‘I am not going
to abide by this It does not bind
me I want to apply the principles
of the SRC’ But then, who forced
him to ggree to mediation? I do not
think Pantn did 1t I cannot believe
that Pant)1 forced him to do so Then
who did 1t? It 1s said the Chief Mi-
nisters themselves did it. they agreed
to mediation and the revart has been
accepted So the whole House 1s no-
where! We are not bound here by
what the two Chief Ministers have
agreed to We are not bound by
their views We do not want that the
two Chief Ministers should decide the
destiny of the lakhs of people who
are living 1n those places Also one of
them had backed out several times
by saymng that he does not want to
be bound by it Now, he says as a
gentleman ‘I have accepted it I am
bound by the act of gentlemanlmess’
It may be an act of gentlemanlmess
for him But 1t ieallv destroys the
peace of lakhs of people, which 15 not
proper Then I come to another im-
portant point One of the pirinciples
was that 1f m any State there 15 an
economic advantage, that 15 to say,
if there 1s an irnigation  project 11
one State, the ayacut and thc benefit
of 1t should go to that State But
what do we find®” The Araniyar pro-
ject has been given to Andha It
had about 38 wvillages 20 willages
have been allowed to be kept with
Madras Is this the pirmnciple? Has
this been accepted? These 20 vil-
lages should have gone to Andhra
Pradesh even on the basis of thos:
principles which they accepted

So my submussion 1s that contiguity
13 not accepted, the majority princi-
ple 18 not accepted Agamn, the un-
mnhabited willages, by thar very
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nature, must be regarded as belong-
ing to Andhra Pradesh, because the
land is Andhra. But they have been
given to Madras. As a matter of fact,
there was no decision, there was no
agreement about it. When there was
no agreement on a certain principle,
who was there to make a new princi-
ple for them to the detriment of one
set of people?

It is said that the Chief Ministers
agreed and that the legislatures
agreed. In the legislature, the point
about this not being accepted and the
point regarding uninhabited villages
also were brought out. It is very un-
fortunate that things happened in a
certain way. Shri Pataskar came to
Hyderabad. He says in his Award
that he called many people. Now,
what, as a matter of fact, actuated
Shri Reddy to accept mediation?
When the first award was given, peo-
ple were in wrath. They even took
away one village from Puttur. They
were in  wrath. They approached
their Chief Minister. The Chief Mi-
nister in the Congress meeting and at
other places always said that would
not allow a single inch of Andhra
to be taken by Madras. I am saying
this on the basis of the speeches he
made in the Assembly, copies of which
we have got. The gentleman who
was in the Chair and who has left
us now, also said that they would see
that justice was done. He also said
to these people that they will not
allow a single inch of territory to be
taken away.

At the same time, Shri Pataskar
says ‘because of my review’. He made
a review. Review of what? The hon.
Minister’s speech gave a wrong im-
pression to the effect that the whole
award was reviewed. It was not the
whole award. that was reviewed. The
review was only in regard to some
villages in the Hosur area which is
in Madras. The review application
was made only in regard to them.
What do we find in the review appli-
cation? Shri Pataskar stands con-
demned. Has he accepted the review
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application? On what basis did he
weview? On the very basis which he
hag not adopted in regard to us—on
the basis of contiguity. He said that
when there is a village and a forest
and then attached to the forest there
is another village, then he would
accept the contiguity principle. This
was on review. First of all, he de-
cided in one way. On review, -he
decided to give three villages—Kri-
shnagiri and others—to Andhra, and
the Andhra people including the Chief
Minister, were more than happy over
it. The Chief Minister hag referred
to it in his speech and said: ‘When he
has given me’ Krishnagiri, how can I
object to his award?’ All right, if
three villages can satisty him while
818 villages are taken away™ from
him, if that is his logic, if that is his
arithmetic, I have nothing but pity
for him, He himself said that the
maps on which Shri Pataskar was
proceeding were wrong. Others have
said that it would work havoc on An-
dhra. Nobody raised objection.

Shri N. R. Muniswamy: They are
not official pronouncements.

Pandit Thakur Das Bhargava: 1
never suid that. They were told by
Members of the House. Unfortunately,
his pronouncements are also not offi-
cial.

The aquestion is not whether it is
an official pronouncement or not. The
fact is thevre.

1 was submitting one more point
which is very important. The Prime
Minister has said times without num-
ber that administrative convenience
is one of the very important things
which must be considered in the re-
organisation of States. In 1911 this
question was gone into. Telugus and
Tamilians were living there for many
years and they were rather inter-
mingled. So, this Chittor district
should be looked into from the point
of view of language, of administrative
convenience, ete. In 1911, out of
Cuddappah in North Arcot they took
this out and made Chittor a separate
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district on the basis of language, and
administrative convenience (Inter-
vuptions,) 1 do not follow what has
been said

Shri N. R, Munlswamy: At those
times the Chief Ministers were An-
dhras—that 1s what he says

Pandit Thakur Dag Bhargava: So
far as the Chief Ministers are concern-
ed fortunately or unfortunately those
persons belong to a category of lead-
ers I am not going to criticise any
of the Chief Minister’s work They
may have done wonderful things for
Andhras What I am submitting here
18 that Chittor was made into a sepa-
rate district on the basis of adminis-
trative convenience For hundreds of
years all these documents were regis-
tered in the Telugu The number of
Presidents who speak Telugu and
who belong to the Telugu area 1s
much more than the Tamilhians This
census 1S given on the first page of
appendix D to the Memorandum of
the Tiruttami Committee The num-
ber of students, the number of schools
are all given I wish I could read
them but there 1s no time It appears
from all these that the Taluk 1in which
all the documents were registered m
Telugu language 1s essentially a
Telugu area It was the Telugu
kings who reigned there For hundreds
of years the Telugus ruled there
Tiruttan: taluk 1s a very prosperous
place People from the south and
north go there In the 1931 census,
58 per cent of the population were
Telugu

In the 1947 and 1951 famines many
people went to Tiruttan: taluk and
there was a1 mnflux of Tamlian
population weich went there for hve-
lthood Many pigrims are there
Therr are many barbar shops There
1s a floating population You will be
astomished to hear that 90 per cent of
the properties i1n these areas belong
to Telugu people They are rooted in
that place To ask them to go away
to some other State 1s not good and I
cannot think of the absurdity of such
an order They have to obey but that
is a different thing But should they
‘be treated as foreigners in their own
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land In the whole of Chittor district
1t 18 the Telugu environment that pre-
vails Our Prime Minister has said
that only the undisputed Telugu
districts must form part of Andhra
The Partition Committee believed and
the Ministers also believed that it was
undisputed place How is it that 1t
has become disputed after Andhra has
been separated? Bhagthe Chor K
Langot: ht Sahi' What is the boun-
dary question” In all boundary areas,
there are bound to be mixed people
and they must live amicably together
like the people belonging to one coun-
try It 1s entirely wrong to uproot
them You are bringing such chaos
and rum to the whole country which
you cannot dream of I beg to warn
the Government of India (Inter-
ruptions.)

Mr Depnty-Speaker: Order, order
Hon Member may continue

Shri Nath Pai: Continue?

Mr Deputy-Speaker: He 1s going to
fimsh within a few minutes, I suppose

Pandit Thakur Das Bhargava: I will
finish as soon as you order me I
have already submitted and I shall
fimsh after stating my points

Mr, Deputy-Speaker: He has said
that he had two or three points and
he would flnish them within ten
minutes

Pandit Thakur Das Bhargava: In
the absence of your permission

Mr. Deputy-Speaker My permis-
sion 1s there

Pandit Thakur Das  Bhargava:
There 18 no other course for me I
have only to abide by your order as a
Member of this House I will certain-
ly sit down the very minute you want
me to sit down

Mr, Deputy-Speaker: There are so
many other hon Members and it is
rather unfair to them if I do not
allyw them sufficient time
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Pandit Thakur Das Bhargava: I
wanted 20 hours and I wanted that
all of them should speak. I will not
take up the time of any other hon.
Member. You may order me to sit
or allow me to finish my speech after
stating all my points.

Shri N. R. Muniswamy: He may
sum up all the points.

Pandit Thakur Das Bhargava: I
respect my friend very much and if
it is his wish that I must sit down and
say only the last word . . .

Shri N. R, Muniswamy: I never
meant that,

Pandit Thakur Das Bhargava: It is
a question of crucial importance to
these lakhs of people. I want not a
single Madrasi to be asked-to go to
Andhra leaving his home where he
may have lived hundreds of years and
to which he may have affection and
attachment. If I am asked to Ileave
Punjab I will feel strongly about it.
But ultimately I may have to move
but that is a different question. I love
the trees of Punjab, the people of
Punjab, the stones of Punjab. So,
these people will love theirs. ‘Why
should they be asked to leave in such
a large number? Yesterday, our hon.
Minister was telling us, reading from
the award, that 326 square miles of
land have been given away to Andhra
whereas 405 square miles have been
given away to Madras. But what is
the other picture? They care more
about lands, stones and trees than
about human beings. 2,40,000 people
from this area have been given away
and 99,000 from that area. It is a
strong wrench for them. This should
be looked from a human point of
view. Instead of weighing one
against the other, if we add them on,
it comes to 3,30,000 people. They are
being uprooted from these places. This
is not the right way. That shows that
Shri Pataskar did not realise what
things are behind this. I beg the hon.
Minister to look at it from the human
point of view. First things must come
first. I am quoting this from the hon.
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Prime Minister when I say so. The
first thing about reorganisation is that
you must look to the wishes of the
people. In the SRC report they have
given an idea of the wishes of the
people. What do the people say there?
What did the Chief Minister say? He
said that he would not exchange
population. The Chief Minister said
when he and his colleagues went there
the Madrasis only wanted to take
and not to give and so they said that
they could not give and Andhra
Minister departed. I know that in
Madras also there is a feeling—that is
also there in Andhra—that there should
be the status quo. I beg the hon.
Minister to see that the status quo is
restored. I would like him to see that
these persons are not uprooted and
treated in the way in which we will
not treat even those who do not be-
long to our country. So many lakhs
of people have come from outside, so
many refugees have come; we have
tried to be humane to them. Here we
are dealing with our own people, our
own flesh and blood. Why should we
be so harsh to them? Why should
people who have been living in a
particular place for hundreds of years
be expelled from that place and sent
to other places.

My humble submission is that this
matter should be looked at from this
standpoint. You will find that the
people of Chittoor and Tiruttani have
been speaking Telugu for hundreds of
years. In fact, their customs, their
habits, their mode of living, even their
clothes are absolutely different from
the Tamilians. Of course, I believe
that India’s culture is one but, at the
same, these things are there in the
S.R.C. Report itself.

In view of all this, if you want to
go by the principles you have accept-
ed, if you want to do justice, I would
request the hon. Minister to send at
least one man from here to find out
whether the details which have been
adumbrated in this plan are correct or
not. Sir, according to Section 35 of
the Evidence Act these two plans are
of no value. After the report they
asked both the Governments to sent
two officers. We do not know who
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they were. Certainly this House can
look better mnto these things Are you
going to be bound by the decision of
two officers to which the two govern-
ments have blindly put thewrr signa-
tures® These are things which we
can see for ourselves We can see for
ourselves that the contiguity 1s not
there Therefore, you are duty-bound
to see that so far as these principles
are concerned at least you observe
them According to me, you should
accept these principles The Govern-
ment of India and Parhament cannot
do their duty to the people if they do
not accept principles which are
universally correct, even 1f they want
majority by sending people from a
particular willage 1o another state
Even i you want 50 per cent
majority, even the birth of twins can
change the fate of thousands of people
according to this arrangement As I
have submitted there was one village
No 90, consisting of 3000 peoplc The
contiguity of that was with a small
village m which there were 12 families
and 58 human bemgs changed 1t fate
and the fate of forty six other willages
because thcre was a majority there
in that small village Is this the way
to do things?” Will my {fate be
changed by a village which 15 50 miles
away from me? 1s it your prinuple
that the majority of that village will
change my fate?

Sir, I have submitted all these
things for your consideration I would
beg of you kindly to use such influ~
ence ds you possess in thc interest of
humanity You werce pleased to say
that you have no vote You have
heard my arguments If I am correct
mm this, 1f what I have sad 1
correct—I know that you can cxeit
great influence on the hon Minister
and other Ministers—]1 would beg of
you to see that injustice 1s not done I
would also beg of this House and
those hon friends who agree with me
and accept the principles that I have
adumbrated to see that we in this
House do our duty and bring all the
pressure that we are capable of on the
hon Minister either to see that the
statyus quo 18 restored and there 18 no
exchange of population or, if he does
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not agree to that, at least let the peo~
ple know that the principles by which
their fate was to be decided have at
least been observed in practice and
they have not been given a go-by by
people who ought to know better

Sir, as I have already submitted, I
do not want to say anything against
Shr1 Pataskar He has not been
partial, but, at the same time, he has
done something very wrong He was
not an arbitrator He was only a
mediator Who 1s a mediator? My
humble submission 1s that he 1s only
just like a dalel who hears one thing
here and another thing there He did
not personally look into contiguities
or cases nor did he appoint any res-
ponsible person If one person could
not decide it, the whole House could
have decided Even if you appoint
one p rson, appoint a person with full
powers Shri Pataskar had no powers
His hands and foot were tied by these
principles and plans

Considering all thesc facts my
humble submission 1s that the Home
Minister should at least accept the
proposal to refer this Bill to a seclect
Committece which can go through the
whole question and do things rightly

Mr. Deputy-Speaker: Now, the
original motion fo1 consideration as
wcll as the othex two motions, one for
rcference of the Bill {o a select com-
mitiec and the other for circulation of
the Bill for eliciting public opinion,
are before the House I will now
call upon some hon Member fiom
Madras

Shri Narasimhan (Xrishnagui)
Mr Deputy-Speaker, Sir, I would not
take much time of the Houe
Although our revered friend Thakui-
das)1 took a long time in cxpla ung
his standpoint, I am sorry the advisa-
bility of accepting his advice his
failed to convince, at any rate, me Of
course, a man of his expericrce
erudition and even encrgy can
certainly succeed in picking holcs
anything He has tried to pick holes
m the very valuable solutton that
Shri Pataskar hac placed before the
House and the country This solution
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wes accepted by the two respective
legislatures, and 1t was also mention=
ed and discussed 1n the Zonal Council
which, I might say, has a statutory
responsibility 1n all  these matters.
Under the States Reorgamsation Act
the zonal councils also come in the
picture, theiwr advice 18 also sought
Therefore, many competent people,
legally and statutorily, have entered
the picture and this solution has come
before us After all, 1t 1s not to be
forgotten as to what type of contro-
versies these linguistic issues are
capsble of taking, have taken and are
likely to take in the near future
Under these circumstances, at least
m the case of Madras 1t became
Tereswary Ao P En End Yo 3D Snese,
if necessary, through medation or a
sort of compromuse

There have been claims and counter
claams They might be raised even
now Some people chose to do so
Pandit Thakur Das Bhargava took the
trouble of quoting the deliberations 1n
the Andhra Assembly, but he did not
quote a single report from the Madras
Assembly There have been many
speeches there and counter claims
have been made, and ultimately a
solution was found About territorial
claims one can make any kind of
claim and also take the support of
history We have also sought to
take the support of history
mn our claims, the recent
clamms against China The Tarulans,
for instance, thought that they could
claim Tirupathi According to ancient
people Thiruvenkatagir1 was our
terntory, but the Tamihian's claim for
Tirupathi was given up by accepting
Shr: Pataskar’s report By accepting
‘Shr1 Pataskar’s report through their
legislature and in the Zonal Council
which 1s statutorily responsible as far
as these border problems are concern-
ed, they gave up their clam for
Tirupathy, not so gladly but willingly
Under these circumstances, if you
start picking holes m a solution which
is essentially a compromuse—1t 15 well
known compromige are displeasing to
all concerned, there will be no end to

¢i1s story I would, therefore, recom-
miend to this House one paragraph
gyom Shr1 Pataskar’s report while
considermg this Bill and also while
considering the two dilatory amend-
nfents sought to be accepted by wus.
He says
“]I commend this report for the
acceptance of the Governments
and people of the States of
Andhra and Madras If they do
so, a long chapter of linguistic
controversy m the South of India
will have been closed and these
States 1n the South will be better
able to attend to the more urgent
task of development of thewr
respective regions and the solu-
tion of their problems of social,
AAincdinonnd: Mt woimux pro-
gress ” -

14 hms,

This 1s the advice which I would
reduest this House to remember while

sving finality to this  controversy
There 1s no use prolonging the agony
only the masses on both sides of the
porder will suffer by any delay I say
tpis with a full sense of feeling and
responsibiity  As I said on an earlier
occasion, three or four villages from
my constituency in Madras have been
tgken away and have been trans-
gerred to the Andhra State It 15 not
a serious thing Those villages are
not gong to any other country After
ajl they are transferred from one
area to another area

Even now, I can, i I had the
stgength, the energy and the erudition
of Pandit Thakur Das Bhargava,
pym#£ out the various claims in favour
of these willages being transferred
prom one place or the other The
ql,estlon can be reopened agamn, but
1t 18 no use We have to have a final
decision  In fact, I did not even care
to remember the exact number of
tpese villages That 1s not a folly 1
will treat it as a virtue

Pandit Thakur Das Bhargava: He
peS remembered the fact all right.

Shri Narasimhan: I can tell all the
npmes, but it is immaterial. These
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villages are really, in my humble
opinion, the scapegoats, or sacrifices,
for the linguistic passion that was
dominant at that particular period,
but such things are inevitable. Certain
unpleasant things do happen. Even if
there be irregularities, they have to
be condoned. A fina] sdlution has to
be evolved and the controversy has
to be ended,

In any area or fleld—politics of
administration..we are accustomed to
delegated legislation. Laws are made
and even sometimes offences are
created through delegated legislation.
So, there is absolutely no harm in
leaving some aspects of particular
administrative or social matters, to be
decided by leaders, to be decided by
arbitrators, by rough and ready
methods, if necessary, and having
only large policies before them. If
they cannot stand the scrutiny of the
detailed examination, if every yard-
stick is applied, and if the decisions
are expected to fulfil all yardsticks—
administrative, social and other
matters—then, it is not easy to bring
forth a solution. They are solutions,
and we have to accept them at some
stage or other.

I appeal to the House not to accept
the dilatory motions. That will raise
a fresh controversy and fresh troubles
which is not at all the intention of
anyone of us here. It was not the
intention of Shri Pataskar either. Shri
Pataskar has done a good job of it.
Our congratulations should go to him.
Our congratulations should also go to
the two respective Chiet Ministers
who were willing to accept the award.
Of course, on this matter, even at that
time there was difference of opinion
and even today the public opinion is
divided there. The opinion of Madras
is of one particular shape and the
opinion of Andhra Pradesh is another
particular shape. They were pitted
against one another and it really
needed courage on the part of the
respective leaders of the two States
to abide by the arbitration of Shri
Pataskar,

(Alteration of
Boundaries) Bill

After all, they would again be
subjected to the scrutiny of the local
people, It was open to other parties
to get it thrown out by the respective
people, But the leaders there took a
risk and they became responsible.
They said: “We will allow this matter
to be mediated. We will accept the
mediator’'s award and we will take
the risk by persuading the people to
accept it”. In that way, the two
States by accepting the award have
set a model for other States to follow,
angd if other disputes are settled in a
similayr manner it would be happy
day, indeed, for India, I therefore, do
not want anyone here to rake up
matters, These things are of course
easily raked up, because there are
grievances and grievances and there
are mistakes and mistakes, and there
are probably claims and counter-
claims, Let us not do that. Let us
not spoil the atmosphere.
Let us accept the example
given by the two Chief Ministers and
accept the examples given by the two
legislatures and let us place this Bill
on the Statute Book.

Moreover, I would request the hon.
Home Minister to bring this measure,
when jt is passed into an Act, into
operation as soon as possible so that
normalcy can be restored. That is
what 1 say,

Some of the things that have been
said in the course of this debate may
look disparaging to Shri Pataskar. I
do not think that such things should
be said. Shri Pataskar has taken the
trouble of doing the job, and if neces-
sity had arisen for him to go to a
particular place he would certainly
have gone. Therefore, any criticism
of the mediator by people who did
not know the actual difficulties and
the passions that arose out of this
case should not merit our attention.

I onte again appeal to the House to
accept this measure. I appeal to the
hon. Minister and I repeat my request
to him, to see that the “appointed
day” i§ brought into operation as soon
as posgible, I request the House to
throw gut the dilatory motions.
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Dr. M. 8. Aney: Before you call
upon the next speaker, I want to ask
one question, with your permission.
My friend, in his speech appealed to
the House and asked us that we
should follow the example set by the
two Chief Ministers in accepting the
compromise made by what he has
called the “arbitrator” It 1s a very
good pilece of advice But does he
want to accept the line the Chief
Minister of Andhra took m refusing to
give such help as the arbitrator wanted
at the time of investigation? The arbi-
trator wanted the Chief Minister of
Andhra to supply him with the correct
map and the correct figure and that
Chief Minister did not do 1t Is 1t not
the hine of non-co-gperation and what
18 the use of taking him as a model
by other people to follow?

Shri Narsimhan: It i1s a great pn-
vilege to be put a question by such
an eminent person, and I hope the
Deputy-Speaker will not deny my
having the pleasure of answerng him
This advice will have to be accepted
by other areas with such modifications
as thcy need An advice 1s an advice
and such things stand modified as
necessary, 1t 1s not as if they are on
a permancnt footing

Pandit Thakur Das Bhargava: He
went along with the ministers to the
Members of the Madias State and
asked them to agree and not to dis-
turb the population The only thing
1s, Madras did not accept 1t

Mr, Deputy-Speaker: Order, order
Shr1 N R Muniswamy

Shri N. B Muniswamy: Mr Dcputy-
Speaker, Sir, I also join Shri Nara-
simhan in appealing to the Members
of the House to put an end to this
long-drawn controversy as regards
this boundary I have been patiently
following the two-hour <peech deli-
vered by Pandit Thakur Das Bhargava
on the various aspects of this question
Many of the points raised by him
apparently seem to be tenable and
presentable, but it will be so only for
a small section of the people But, if
you are making it applicable to two
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huge States of India—Madras as well
as Andhya, though they have conceded
and actepted the recommendations
given by Shri Pataskar, I do not find
any usefy] pyrpose will be served in
8Ong to the details of the prmciples.
enunciated by Shri1 Pataskar.

The Zour points, f I remember

aright, on which Shri Bhargava con-
centratey his attention were, conti-
guity, majority of the population, the
location gnd the map that has been
prepared He has also quoted the SRC
observations 1n support of his princi-
ples T only beg to state that so far
as the contiguity and the wrong loca-
tion of some willages that have been
put 1 Ohe State or the other, 13 con-
cerned, he gave a good deal of reason
One of the petitions presented before
this House referred to 82 villages, the
names of which were given Now, I
may be pardoned if I draw an analogy
By secing 4 man’s face and seeing his
dress anq hig language and his habits
dand mannpcre, we can generally say
whether the man belongs to Madras or
Bengal or Punjab Even by the into-
nation thyt he has and by his pronun-
ciation We could make out, to some
extent,  approvimately, where he
bilongs to  Similaily, the villages
mentioneg here number about 82, ex-
cepting the 12 willages of which I am
not quite sure as to whether they
bclong t6 Madras or Andhra, all the
other villages, barring these 12 villages
of which I have my own doubts, refer
1o Tamilign wvillages The moment
any Vﬂ’l’%ge ends with the name
puram’, ;t indicates that 1t 1s a
Tamil vijjage and nothing else When
1 was pointing out an isolated village,
namely, Gopalapuram, I only brought
to the notice of Pandit Thakur Das
Bhargava that the name itself ind:-
caled thyt 1t belongs to Tamulnad
But he gave an 1illustration to say
that 1t need not necessarily be so

Pandit Thakur Das Bhargava: It
has been gven to Madras and nobody
is objecting to 1it. The only objection
is about contiguity and it has been
accgpted that it belongs to Madras.
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it has been transferred to Madras.
(Interruptions) .

Mr. Deputy-Speaker: Order, order.
Even if it has been given to Madras,
then too, he can argue that it belongs
10 the other side. How can I stop
Jim?

Shrli N, R. Muniswamy: I am only
making up a case. It 18 not a ques-
tion of taking up an isolated village,
the name of which prima facie indi~
«ates 1t 18 a Tamul village even though
the substantial population happens
to be Andhras, because contiguity as
well as majority of population are
the two things which have been
taken into consideration OQut of four
boundaries to a village, if three are
correct and one 1s wrong, 1t does not
necessarily mean 1t 1s wrongly locat-
-ed. This 1s decided by census shps
and linguistic data.

There are certain data by which we
can decide whether a village 1s to
be assigned to Madras or to Andhra
I quite agree Shri1 Pataskar may not
have gone to all the villages; many
of the Members also could not have
gone But when the two Ch ef Min-
icters enunciated ccrtam  principles
according to which this could be
decided, there 1s no meaning in our
&omg back on it

So far as the maps are concerned,
the latest map according to the Min-
istry 1s the 1935 map But the map
which our hon friend brought to our
notice 1s the 1951 map That map
might have come 1nto existence when
everything has been done Accord-
ing to that map, if there are certam
villages which should be shifted this
way or that way, i1t 1 going to re-
open so many other things and we
may not be able to solve them. As
@ matter of fact, we will be deferring
the issue. So, delay will defeat
equity and may even be dangerous,
because by adjusting a few villages
in this State or that, the whole
scheme might crumble down Conti-
guity and majority of population have
been taken into account :n 99 cases
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out of 100, except in one or two
eases, ag Gopalapuram.

I quite appreciate the point made
by the hon. Minister when he referred
to the Prime Minister’s announce-
ment here. When the Prime Minister
informed the House that the Gov-
rrnment decided to establish aen
Andhra State consisting of undisput-
ed areas, it was agreed that certain
disputes relating to boundaries might
be settled later by a boundary com-
mission or something like that. The
House will be pleased to see that
it was decided that census slips of
the disputed areas in the border
districts should be sorted out and
village-wise hinguistic data prepared
before the question was pursued
further That was decided by the
two States, Subsequently, at the
mstance of the two Governments, the
Central Government appointed Shri
Arputhanathan The hon. Member
said that his name was Arputha-
nathan and he has done “won-
derful” work The name was
given to him by his parents and he
caanot be responsible for his name,
if the work done by him according
to Shr: Bhargava happens to be
wonderfu! The two States approach-
ed the Central Government and the
Central Government appointed Shm
Arputhanathan, Deputy Secretary to
the Government of Madras as the
Superintendent of Census Operations
and Shr1 G Bhimasankaran, a Deputy
Collector of the Andhra State, as the
Deputy Superintendent of Census
Operations, for the collection of
census particulars of the border
villages They were directed to sort
out the 1951 census ships of all the
villages 1n sixteen talukc and com-
pile the village-wise language data
So, accordmg to an agreement enter-
ed into by the two Governments,
both of them started functioning

In this report of Shri1 Pataskar, it
is said on page 8:

“The Andhra Government has
also conceded in the memorandum
presented to us that the claims of
the Tamilians to areas 1n the
Puttur, Chittoor and Tiruttani



969 Andhra Pradesh

[Bhri N. R, Muniswamy]

taluks of Chittoor district may be
considered after the census slips
have been sorted and village-wise
language figures are available.”

The same memorandum has been
submitted also when the SRC toured
the country. So, when the two State
Governments have agree to a certain
formula to be adopted to a certamn
conclusion, there should not be much
pomt m our reopening the sub-
ject, asking them to prepare a map
according to the Survey and Boun-
dary Act. I agree it 1s an important
map, which can be acted upon, but
so far as the agreement of villages
and boundaries are concerned, it is
very difficult to ask for the survey of
400 or 500 villages. So, they agreed
on certamn principles to be adopted.
1 will only read the last one:

“Due consideration may be given
to geographical features such as
hills, forests and rivers, as consti-
tuting natural boundaries between
the two States and to economic fea-
tures such as irnigation sources and
their ayacuts being i1n the same
State.”

This 13 a very salient principle,
from which so many other things
have come to limelight. Out of 35
villages which have been getting the
benefit of the Araniar project, 21
villages go to Madras and 14 to
Andhra. Bhargava)i pleaded that
since this project has gone to Andhra,
naturally the ayacut also must be
given to Andhra. But he does not
realise that he cuts the throat with a
double-edged weapon. I can pay him
back in his own coin and say, since
the ayacut is in Madras State, the
project also should be in the Madras
State. Of course, I am not putting
that forward as an argument, but I
can say that. Though he has put his
arguments in an impartial way, ulti~
mately he is more sympathetic to the
Andhra State than to Madras.

NOVEMEER 20, 1050

and Madras
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Pandit Thakur Das Bhargava: You
are mistaken. I am sympathetic to
both.

Shri N, B, Muniswamy: He argued
as if Madras has manipulated it. It
there has been any manipulation, 1
cannot be held responsible nor any
of us here. But we cannot cast
aspersions or insinuations against
thore who are not before us to
defend themselves.

Regarding 3 villages in Kmnshnagiri
taluk, a subsequent reference was
made by the Home Ministry to Mr.
Pataskar to reconsider his own award
and to see whether those 3 villages
might be given to Andhra, because
they will serve as a springboard to
jump to Hosur, where there happen
to be Telugu people, so that conti-
guity will be established, if that
jump 18 given Unfortunately, the
reason was not accepted by him,
because the other areas happen to be
Kannada area and they have their
own objection. They are trying to
get it on their own side. So, these
are the arguments put forward by
Bhargavaji When the argument re-
colls on himself, 1t is better to leave
it and not to press it. These three
villages m Krishnagir1 taluk are sur-
rounded by huge forests. It i1s stated
that geographic features might be
taken at a boundary line. If that is
to be taken into account, then the
huge forest 1s to be taken into
account, as a geographical feature in
favour of Andhra Then why these
villages have been given to us. As
these villages are really predomi-
nantly populatrd by the Andhras,
they should have gone to them. It
was done because there is adminis-
trative difficulty and, at the same
time, they have to traverse a long
way. They do not understand that
by arguing in such a fashion they
will get extra responsibility. There
will be no revenues accruing from
those villages. They will have to
travel 4 or § miles in the forert, Who
will travel in the forest where there
are only wild animals? So, no kar-
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or village officer would hke to
there 8o, it will be of absolutely
use to them. At the same time,
will be an extra responsibility. By
this demand for a spring board they
would actually be wedded with extra
responsibilities I am only saymg
that they are putting forth their
argument without knowing their re-
percussions for the very same argu-
ments can be used agamnst them

"
“2%

As regards Tiruppattur, there are
two tanks in that taluk Those two
tanks are stated to be in Andhra The
ayacut 1s 1n Madras State So, what
happened was that Shri Pataskar
thought over the matter m the case
of the villages Javadiramasamudram
and Golapalle These names are
neither pronouncable nor famihar
though I belong to Madras, because
such are the names of the people and
places there So, I am amazed how
my friend, who comes from the north
of India, has amassed so much of
knowledge, and also read so much
that he can present his case so mar-
vellously 1in favour of Andhra I am
very happy to find that, although his
sympathies are with Andhra, I wish
that he equally shares the feelings of
Madras also m this matter Now,
those two tanks have been transfer-
red to Madras State because the
avacuts are to be enjoyed only by
the Madras State So, the little
tanks also came to us That 18 a
good decision The same principle
was not accepted in the case of
Aranivar project for which huge
amounts were svent by the Madras
Government Even the members of
the Madras Lecislative Assembly
objected to the spending of money
on the Aranmivar prolect for this
reason that 1t i1s a doubtful area and
it mught possibly be claimed by
Andhra and therefore it 1s better to
wait for some time Thev said *“No,
we shall spend the monev” They
went on svending the money, think-
ing that if they spend the money
thev would get the sympathy of the
arbitrator, or the Government of
Andhra, and that 1t would be allotted
to them. Evidently, they thought so.

and Madras
(Alteration of 973
Boundarnies) Bill
They never knew the game that 1s
gomg to be played on them. After
that, what happened was that they
spent the money and now they have
enacted a special provision m this
Act—section 41 There was no need
for this section 41 in thas Act This
section 1s intended to prescribe certain
principles for the administration of
the assets and habilities in respect of
the administration of the project and
the construction. maintenance and
operation, but at the same time, 1t
states “but shall not nclude the
rights and labilities under any con-
tract entered into before the appoint-
ed day by the Government of

Madras” That 1s clearly stated m
section 41 If they have not enacted
thatt I would have been much
happier

At the time when the Bill was
sponsored by the hon. Minster, he
was able to give us <ome idea about
the villages gomng from and coming
to Madras State He has given them
very clearly But I will add a httle
more of information The total popu-
lation that has come to Madras 1s
240,357, out of which 203,688 from
Tiruttan), 142 from Puttur and 36,526
from Chittoor The total area 18
405 15 sq miles out of which 358 70
sqg miles 18 from Tiruttam, 10 26 =q.
miles from Puttur and 46 19 sq
miles from  Chittoor Likew:se,
Aundhra gets from Madras 151 villages,
of which 76 villages are in Tiru-
vallur 72 in Ponner: and 3 1n Krish-
nagr1  The total population 1s
95,546 as follows Tiruvallur 49,709;
Ponner:1 45,035 and Krishnagir: 802.
The area given to Andhra comes to
826 39 sq miles as follows Tiru-
vallur 123 23 sq miles, Ponnen
199 01 sq miles and Krishnagiri 5 15
sq miles Madras gets an excess
population of 1} lakhs, and that
means addit onal responsibility So
far as Madras 1s concerned, 1,58048
people are coming here and 77274
Andhras are migrating into Madras
Therefore, you will be pleased to find
that by this boundary dispute Madras
ir enjomed with the extra responsi-
bility of looking after all these people
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who come to this area, They will
have to be provided with all the
amenities to which they are entitled
ta,

Now, from 1058 onwards up till
now this area covering 450 sq miles
has never seen any development
“There are no fchools or roads there,
not even kutcha roads That was a
discarded area, because both the Gov-
ernments never knew to which side
“that area would go That is the
reason why these people have been
suffering all these years to such an
extent So, 1t 1s high time that we
puch through this Bill to see that
those people are satisfied, instead of
going on delaymng it

The last point raised by Pandit
Thakur Das Bhargava was about the
SRC I am not going to take a long
time on 1t except to make a shght
reference He says that the SRC have
definitely stated that they are not
gomng to accept the census At that
time, thic subject had already 1cach
ed a certain stage It 1s true that
the SRC has stated that district
should be the basis and 70 per cent
of the population should be taken
into account and villages should not
be considered as units But <o far
as boundary disputes are concerned,
they ware very defimte that they
are not gomng to accept it because
this has reached a definite stage
They have stated in paragraph 395 as
follows

“The boundary of the Andhra
State m the south hac alreadv been
the subject matter of discussion
and the Prime M nister’s statement
in  Parhament, dated March 25,
1853, made 1t clear that a boundary
commission would m due course
demarcate the southern and south
western boundaries of the Andhra
State The Andhra Government
has also conceded in the memo-
randum presented to ug that the
claims of the Tamilians to areas in
the Puttur, Chittoor, and Tiruttam
taluks of the Chttoor district may
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be considered after the census
slips have been sorted and willage-
wise language figures are aviil-
able.”

It further says:

“Some progress has now been
made in this direchon and the
Madras-Andhra border disputes
may be settled satisfactorily by
negotiation between the two gov-
ernments We do not feel called
upon in these circumstances to
make any particular recommend-
ation ”

It will, thus, be clearly seen that
even the SRC has deliberately left it
out of thewr purview The ques-
tion of the border dispute between
Andhra and Madras was already
undergong a diuferent process of
settlement and some definite princi-
ples have already been agreed to
between the two States Therefore
they too when they have been ap-
proached have negatived their con-
tention saying that since it has reach-
ed a certain stage of scttlement they
do not want to disturb the entire
sct up so that the whole thing s
given a clean go-by That was the
reason on which the States’ Re-orga-
nisation Commussion refused to con-
sider this As regards the other
points

Mr  Deputy-Speaker: He might
coiclude now within a8 minute

Shri N R Muniswamy: I may be
given five minutes more I will
abide by your decision. but I may be
gnen five or «1x minutes

Mr  Deputy-Speaker: He might
take five minutes and finish now

Shri N, R Muniswamy: What
Pand't Bhargava 1s asking us to do
really 1s to re-open the entire thing.
I would respectfully state that by so
doing we would giving a fresh lease
of life to other people who are only
waiting to create some trouble As
a result of this there will be some



#her new points and new develod-
fnents will come to limelight and we
will not be able to arrest them.
Therefore it is right that we push it.

The other point is that the Madras
people have been creating their
daries not today but they have
stated to be exirting before

39000. Before 1911 Chittoor and
North Arcot happened to be in the
same district. It is also true that
there have been two sections in the
Registrar's office at Ranipet or Wal-
Jajab—I do not remember whether it
48 at Wallajah or at Ranipet, There
have been two sections—Telugu
section and Tamil section—where
documents are registered. Chandra-
giri and Tirupati is said to be
the northern boundary of the
Tamils,. The southern houndary
happens to be Kanya Kumari We
all know that the two taluks Kanya
Kumari and Tirupati have never been
in one and the same State. Kanya
Kumari was in Travancore and Tiru-
pati, at one stage, was in the combin-
ed Madras State. Subsequently when
it was divided into two halves North
Arcot and Chittoor and Tirupati and
Chandragiri went the other way about.
Therefore, I would say that accord-
ing to what is stated 5,000 years back
in Tamil literature the northern boun-
dary is Tirupati and the southern
boundary is Kanya Kumari. People
have given up their rights. Rightly
speaking, in Tirupati I find a large
aumber of Telugu speaking people re-
glding. But I will never concede for
a moment, as he has said, that in
Tiruttani Taluk a large number of
Telugu people reside. It is not right,

i
B

1
given to Andhra. 1 quite ap-
preciate that these people speak only
Telugu and they must be in a Telugu
area. They are separated by hills.

:
2
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g
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to the south of those hills there
11 or 12 villages. Those villages
are Telugu-speaking villages and
those Telugu-speaking villages have
been given to Andhra rightly.

ik

Now the point they are pressing is
that some other villages also. that is,
villages to the south of those eleven
villages—there is a Tamil pocket—are
Telugu. They again want to have a
spring board. If those pockets are
handed over to the Andhras these
villages will certainly go to them and
Tiruttani, in fact, would go to Andhra.
I would respectfully state that if you
want to adopt principle No. 4, thas
is, geographical features to be taken
as a boundary of a State, then the
hills  being the boundary on the
north-western portion of the Tiruttani
Taluk, those 7 or 8 villages which are
included in Andhra must necessarily
g0 to the Tamil area. For the reason
that it is being divided by hills and
because of the geographical features
and the principle which has been en-
unciated only by the Pataskar Award,
I am only insisting that that should
be applied. I do understand that I
am pressing for a case which will not
be accepted. But still it is better that
I put forward the views of some of
the hon. Members of our area.

The other point which I wish fo
say is with regard to the amend-
ments notice of which I have gives,
But I do not think I can press the
amendment. '
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Mr. Deputy-Speaker: We will come
to the amendments later on. He

might conclude now.

Shri N. R. Muniswamy: On the
whole I commend this Bill. I con-
gratulate the Ministry also. They
did not spend even a minute longer
than was necessary to see that it is
pushed through inspite of the several
hurdles which have been met with.
Moreover. I have seen that other
hon. Members are very much anxious
to see that these are pushed through.
The two Chief Ministers have accepted
these. Pandit Bhargava, who had
much sympathy with them, unfortu-
nately has not been able to convince
us and give reasons for us to accept.
1 request him to accept this Bill and
vote for the passing of this Bill.

Mr. Deputy-Speaker: This discussion
would continue on Monday.

14.35 hrs.

PRIVATE MEMBERS’' BILLS AND
RESOLUTIONS COMMITTEE

FIFTY-FIRST REPORT

Sardar A. S, Saigal (Janjgir): Sir, I
beg to move:

“That this House agrees with
the Fifty-first Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 19th  November,
1959.”

Mr. Deputy-Speaker: The question
is:

“That this House agrces with
the Fifty-first Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 19th  November,
1959.”

Shri D. C. Sharma: I have to submit
that the time allotted for my Resolu-
tion on administrative reforms is not

78
of Lok Sabha at Hyderabad
or Bangalore

adequate. It is a very vast subject and
a big subject. Almost every hon.
Member of the House is interested in
that subject. I would therefore re-
quest you to increase the time allotted
for this Resolution to 4} hours.

Sardar A, S, Saigal: Previously also
on other resolutions we have done like:
this that if the House has agreed we
have extended the time. In the case
of his Resolution also on the day he
starts his speech we can consider this
and extend the time.

Mr. Deputy-Speaker: I hope Shri
Sharma would agree to that proposal
The Chair has always got one hour
in its hands and if it is desired that
further extension is needed, we will
see te that.

The question is:

“That this House agrees with
the Fifty-first Report of the Com-
mittee on Private Members’ Bills
and Resolutions presen‘ed to the
House on the 19th  November,
1959.”

The motion was adopted.

14.37 hrs.

RESOLUTION RE: SESSION OF LOK
SABHA AT HYDERABAD OR
BANGALORE—con.d.

Mr, Deputy-Speaker: The House
will now resume further discussion of
the Resolution moved by Shri Prakash
Vir Shastri on the 4th  September,
1959, regarding Session of Lok Sabha
at Hyderabad or Bangalore.

Out of 2} hours allotted for the
discussion of the Resolution, 1 minute
has already been taken and 2 hours
and 29 minutes are left for its further
discussion today

Shri Prakash Vir Shastri may con-
tinue his speech.

Shri D. C. Sharma (Gurdaspur): E
hope I will have one minute to pro-
pose my Resolution today.





